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MINISTRY OF EXTERNAL AFFAIRS
NOTIFICATION
New Delhi, the 10th November, 2022

S.0. 5230(E).—In exercise of the powers conferred by sub-section (2) of section 1 of the Weapons
of Mass Destruction and their Delivery Systems (Prohibition of Unlawful Activities) Amendment Act,
2022 (14 of 2022), the Central Government hereby appoints the 10th day of November, 2022 as the date on

which the provisions of the said Act shall come into force.
[F. No. AE-1/1060/6/2021]
MUANPUII SAIAWI, Jt. Secy.
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